IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI

SPECIAL BENCH
C.P. No. 12/2015
IN THE MATTER OF:
Egis India Consulting Engineers Pvt. Ltd. vessssssnnnnnnnnnnss PELItIONET
V.
VarahaInfraltd. Respondent

SECTION : UNDER SECTION 433(e), 438 of the Companies Act, 1956

Order delivered on 27.07.2017
Coram:
R. VARADHARAJAN
HON’BLE MEMBER (JUDICIAL)

DEEPA KRISHAN
Hon’ble Member (TECHNICAL)

For the Petitioner(s) :  Mr. Ashish Virmani & Ms. Tanisha Khaitan,
Advocates

ORDER

Learned counsel for the petitioner represents that a notice of dispute has
been received in relation to the notice of demand sent dated 07.07.2017 by the
petitioners and prays for some time to place the same on record. It is also noticed
that the banker’s certificate as mandated under the provisions of Section 7 of
Insolvency and Bankruptcy Code, 2016 has also not been placed on record. To
comply with the above as well as for rectifying any other defects, seven days’
time is granted as provided under the provisions of Insolvency and Bankruptcy
Code, 2016.

Post the matter on 10.08.2017.
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